O.d. No. 2450 of 1991

This 11th day of April, 1994

CENTRAL ADMINISTRATIVE THIBUNAL
PRINCIPAL BENEH, NEW DELHI

Hon'ble Mr. Justice S¢K. Dhaon, Vice Chairman (@)
Hon'ble Mr. B.K. Singh, Membsr (A) ‘

Amit Kumar Tewari,

C/o A«K. Tewari,

Jr. Telecom Officer,

Mawana Telephone Exchanga,

Mawana (Meerut) cesas

By Advocates Mrs. Reni Chhabra
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Se

VERSUS

Union of +« India, through

The Secretary, .

Ministry of Communications,
Department of Telecommunication,
New Delhi.

TheSecretary,

Department of Tglecommunication,
Sanchar Bhavan,

NBU D.lhio

The General Manzger,
Telecommunication Project,
Department of Telecom,
New Delhi.

The Divisional Engineer,
Mission Compound,
Saharanpur (UP)

The Assistant Engineer (Phones)
Unit-11I,

Miseion Compound,

Saharanpur (UP)

hdvocate: None present.
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G RODER (Oraj)

(By Hon'ble Mr. Justice S.K. Dhaen, VC(3)

LK N X )

The principal prayer in this O.A. is that the
order dated 10.9.87%passed by the respendents ,uhereby
the services ef the applicant wers terminated w.s.f. \\\ﬂ\\;
10.10.1987, be quashed. |
2. The material averments in this OA are thess. The
applicant was recruited as a casual lsbourer in the
Dspartment of Telecommunication in Octeber 1985. He
worked there frem Ucteber 1985 te July 1987. Tho‘roapon-
dent No.5 (Assistant Engineer, Phones) issued a letter
dated 10.9.8£7 uhcroby the applicant was informed that

his services were being terminated w.e.f. the said date

on account of nen-svailability of work.

3. A éountor affidavit has been filed by the respen-
dents. Therein, the material averments are thess. The e
casual u#rkers are kept on daily wages in order te co-plito

the specific jeb and a clear understanding was given \W
to the applicant that immediately after the completien

of th; jeb, his servicss shall also come tc an end. On

the complstion of the job the applicant was informed on

109,87 that he will not be on the muster rell w.e.f.

10.10.87 as the jeb for which he was engaged, was geing

te be completed from the said date., It is wreng te
suggest that the applicant was denied work on account

of certain pelicy decision.
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4. On the face of it, the application appears to be
highly belated, No satisfactory explanation has been
offered as to why this application wes not filed within
time in this Tribunal, }‘he interim order passed on '
20410.1991 automatically stands vacateds \

(BeK. SINGH) (S oK, DHAON)

MEMBBR (A) VICE CHAIRMAN (J)
vpe




